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GENTRAL ADMINISTRAT IVE TRIBUNAL
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. . 0.A. MO ,348/93 DATE OF DECISION
Smt. Sushma Khurana : -« +Applicant
Vs. ' .
‘Delhi Administration & Ors. ...Respendents

CORAM
Hen'ble Shri J.P. Sharma, Member (J)
Hen'ble Shri S.R. Aidge, Member (A)

Fer the Agplicant . : .«.Shri M.A. Hussain
Far the Respendents ...Noene

1. bhether Reperters of lecal papers may be -k
allewed ts ®e the Judgement?

® 2. Te be referred te the Reporter'ar net? K

o

JUDGEMENT
(DEL IVvE: ic‘.D BY HON'BLE SHRI J.P. SHARMA, MEMBER (J)

The gpplicant is werking as Lecturer (Electmnicj

fomen's Pelytechnic, Msharani Bagh, New Delhi, and in
.~ this @pplicatien has asssailed the show c ause ne tice

dt.9.10.1992 (Annexure P1) issued by re sponde nt

Je int Directer, Training and Technical Educatien, Dipe

of Technical Equcatien, New Delhi. The @plicant il

Claimed the reiief quash the said shay Cause ngtice

With any &ther directisn which yuo Tribunal may deem

fit and MeCessary in the Circumstances ¢f the C ase

interim relief, the

.'ppllc»nt has clalmed f-.r
Stay ef the 1nterim srder,

%ﬁtwi adm:.sslon. In fact the irrpugned
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make sut a case fop.

issued te the applicant is enly to shew cause 4is te
why the benefit ef prematian te the pest of Junier
Lecturer egtended ts her sheuld net be w_ithc:frawn. The

re gsens thereef are given in the said netice. The

applicint was ‘asked te file the reply within twe weeks

‘and the applicant himself has filed the reply te the

shew Cause netice dt.22.10.1992 (Anvexure P7). The
applicatien, therefere, is premature and dees net

make eut a prima-facie case for admissien. The shew-
cause netice mentiens the fact that premotien te the

applicant was given under Luthra Committee recemmend at iens,

but be fare that,thé irrplementafien s f Madan Committee’

"

recommend.ations Rad already come inte effect and the pest
eof Junier Lecturer has alre ady been gbelished under the

revised pattern of Madan Committee recemmend@tions vidu*: £

erder dt.13.7.1988. The nptice further states that tb

Recruitment Rules were motified on 29.5.1988, but‘the

benefit &f premetien has been extended w.e.f. 4.5. 1977,

Thus the appl icant has been asked ts explain certain

facf.s. In fact the present @pllc.itl.n has been flled 2

11.2.1993 w“zen the applicant has already filed a reply,

te thé shavcause netlce. The effect of show ¢ ause

his ceased the mement the replyﬁhas been

of the abeve facts the present‘a‘pp}.-'
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spplicant shall be free te assail any final erder which

is passed ubtimately of her reply te the shew €ause netice

dt.22.10.1992 {Annexure P7). In fact, the shew cause netic

dees net amgunt te an erder within the purview ¢ f Sectien |

of the Administrative Tribunals Act, 1985.

- Frem anather angle alse, the gpplicant has seught
quashing of the aferesaid netice dt.9.10.1992, while .the
applicant has already filed the reply in cempliance ef
that netice, Thus the relief prayed fer has alre ady

beceme infructueus.

4, In view of the abeve facts and circumstances, the
present gpplicatien is dismissed as net maint sinable with

the liberty te the applicant te appreach ggain -

“if she is still aggrieved by any erder paésed en the

reply te the shew cause netice alre ady furnished by her.

The OA is dispesed of accardingl;/ -t the admissien st age
itsel f.

(s‘ﬁf /’A GE) i

(J.P. SHARMA)
VE MBER (A) : : MEVBER (J)




